
2017 का विधेयक स.ं35 
राजस् थान र रा य वि्यत  वि र  ्रबंधं त्  राािय् ि ससोंधधन र           

विधेयक, 2017  

सजैसाकक राजस् थान र विधान र स ा ं प रतर्स् थावर  ककया जाये)ा  
 

 राजस्थान ररा िद् त िद र ्रबंध त् रााि ्दधि िन र , 
2016कोसधशोि  करने रकेलिएिद े क। 

 भार  ग रा  के ध़ससवद  द्ष  ,  राजस्थान र रा  िद ान र-
,ण्डििन र्न रलिित धि िन र ,ंन रा ा :ै - 

 

1. सकं्षिप्   न रां  रर ्रबारं .- (1) इस धि िन र , का न रा,
राजस्थान र रा  िद् त  िद र  ्रबंध  त् रााि ्द (सधशो न र)
धि िन र , 2017 :ै। 

(2) ै तरन् ्रबदत्त ैोगा। 
2. 2016 के राजस् थान र िनधिन रयं  स.ं 7 कध धारा 2 का 

सोंधधन र.- राजस्थान र रा  िद् त  िद र  ्रबंध  त् रााि ्द
धि िन र , 2016(2016काधि िन र ,सध.7) जजसेइस, आगे,िू
धि िन र ,कैाग ा :ै की ारा 2का िद् ,ान रतण्ड (ज) ैाा ा
जा ेगा। 

3. 2016 के राजस् थान र िनधिन रयं  स.ं 7 कध धारा क का 
सोंधधन र.-,िूधि िन र ,की ारा4,  - 

(i)तण्ड(ग),  - 

(क) िद् ,ान र धलभव् जत  ''। ुतन रससंररित  ्दरिर  िद् त 
िदकासऔरसत ारका ष क्र,,  सज्,लि कस्ंों, 
ाोद्ष  केभी र-भी र िद र ट्ाधसफो,ष रस् रऊजाष 
सधु रीक्षाकोक्रक्र ाजन्द क्रक ाजा ेगा''ैाा ीजा ेगी; 

(त)  त ी  ुरन् तक ,   िद् ,ान र धलभव् जत  ''्रबगि 
रिरुोाष '' के ुश्ता औ और िद् ,ान र धलभव् जत 
''्रबाि कर '' से ुदूष   धलभव् जत  ''रा  सरकार ''
धध  स्थािु कीजा ेगी;और 

(ii)िद् ,ान रतण्ड())ैाा ाजा ेगा। 
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क. 2016 के राजस् थान र िनधिन रयं  स.ं 7 कध धारा 5 का 
सोंधधन र.-,िूधि िन र ,की ारा5,  - 

(i)ुाश्दष शी्ष ककेुश्ता औआ ीिद् ,ान रसध ा''(1)''ैाा ी
जा ेगी;और 

(ii)िद् ,ान रतु- ारा(2)ैाा ीजा ेगी। 

5. 2016 के राजस् थान र िनधिन रयं  स.ं 7 कध धारा 6 का 
सोंधधन र.-,िूधि िन र ,कीिद् ,ान र ारा6ैाा ीजा ेगी। 

 
 

__________ 
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त्ाेश् यों रर कार ों का कथन र 

  ारा 4  ट्ाधसफो,ष र स् र ुर ऊजाष  िद र  के िेतों के लिए
तुंध  कर ी :ै। इस आदश् क ा को तजदि िडस्कॉ, एश् ोरेन्स
 ोजन रा(ता )केध ीन रुतन ररीक्षक्ष क्रक ाग ा :ै।इसलिए  ारा4के
तण्ड(ग), सधशो न रकरकेइसआदश् क ाकोैाा ाजान रा्रबस् ािद 
:ै।  ारा 4 केतण्ड ()) के  ै औ तुंधि  ान रतसार स्ाेा िोड िडस्ुते
सेन्ारस्थािु करने रसधं ध ीस,प ुतुंध िद् त धि िन र , 2003
,  ैैं। ान रतसार  ारा4कातण्ड())ैाा ाजान रा्रबस् ािद  :ै। 

 इसधि िन र ,की ारा6केध ीन रिद्त ुो् सा न रगठव 
करने र का ्रब ोजन र क, िाग  ुर त ार िेकर िन रि  ाध जताान रा था।
 थािु धं ैंा सा,ने रआई :ैक्रकऐसाकरन राकर-क्ष,न रैीधैोगा।
इसलिए  ारा5कीतु- ारा(2)और ारा6सेसधं धि  तुंध ोंको
ैाा ाजान रा्रबस् ािद  :ै।  

 

  ैिद े कुदूोत त्ाेश् ोंकी्रबाजक केलिएईजकस  :ै। 

 

 ध  िद े क्रबस् त  :ै। 

 

ुतष्ु ने्रलस धै   
्रब ारी ं तं्री। 
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राजस् थान र रा य वि्यत  वि र  ्रबंधं त्  राािय् ि िनधिन रयं , 2016 
स2016 का िनधिन रयं  स.ं 7  से लिये )ये त्धर   

 
XX                     XX                 XX                      XX                    XX 

 

 2. ररर ाषाएं.- (1) इसधि िन र ,,  जं क क्रकसधाभष से
धन् थाधुके्षक्ष न रैो - 

(क)से())      XX   XX     XX   XX      XX 

(ज) ''िद्त ुो्  सा न र'' से  ारा 6 की तु- ारा (1) के
िन रंध न रों के धन रतसार  था गठव  राजस्थान र रा 
िद् त िद र िद्त िन रग,लिल,ाेडधलभ्ेरब  :ै; 

(झ)से( )      XX XX XX    XX             XX 

(2)     XX        XX             XX   XX                XX 

  
XX               XX                 XX                      XX                    XX 
 

 क. रा य वि र  िन रत्ञप्प् धारी कध रधष ीय ा के लिए ाी्घ-
ििनध यधजन रा.- रा सरकारिन र्न रलिित ,ा,िोंकातुंध करने रके
लिएस,तित धध् तु ा ोंकाजज्,ािेगी धथाष  औ - 

(क)से(त)      XX         XX          XX  XX             XX 

(ग)  ै क्रक रा  िद र  धन रत्ञपजक  ारी तुभोत ाओं ध का
सार ीकर  और तुभोत ाओं ध के ्रब् ेक ्रबदगष  की
स, ं्  ल,ारिरधग के साथ-साथ स,स्  33 क्रकिो
दोल्ा फीडरऔर 11 क्रकिो दोल्ा फीडर की ऊजाष  के
िेतोंऔर सधु रीक्षाका जज्,ा िेऔर ऐसा करने र , 
िद र धन रत्ञपजक  ारी,ीारिगाने रकी्रबौ् ोिगक्रक ों, 
ध्  न र सत ार ुर िदतार करे। ुतन रससंररित  ्दरिर 
िद् त  िदकास और सत ार का ष क्र, ,  सज्,लि 
कस्ंों, ाोद्ष केभी र-भी रिद र ट्ाधसफो,ष रस् र
ऊजाष सधु रीक्षाकोक्रक्र ाजन्द क्रक ाजा ेगा  

ुरन् त स,स्  तुभोत ाओं ध केऊजाष  िेतोंऔर
सधु रीक्षा थास, ं् प ुसे,ीारिगाने रकेसधं ध 
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, रोड-,ेुइसधि िन र ,के्रबदत्त ैोने रकी ारीतसे
)ै ,ास के भी र-भी र  : ार क्रक ा जा ेगा और
तसकाधन रत,ोान ररा आ ोगसे,ाधगाजा ेगा  

ुरन् त  ैऔर क्रकतुभोत ासार ीकर इस
धि िन र , के ्रबदत्त  ैोने र की  ारीत से एक द्ष  के
भी र-भी रुरूाक्रक ाजा ेगा  

ुरन् त  ै और भी क्रक रा  िद र 
धन रत्ञपजक  ारी ऊजाष  ितेों  सधु रीक्षा  ,ीार िगाने रऔर
फीडरदारतुभोत ासार ीकर केसधं ध , ध्ष  दाि्ष क
्रबगि  रिरुोाष  ्रबाि कर और रा आ ोगको ्रबस् त 
करेगा; 

(घ)से(त)      XX         XX          XX    XX          XX 

())  ै क्रक स्ाेा िोड िडस्ु ेत सेन्ार  इस धि िन र , के
्रबदत्त ैोने रकी ारीतसेएकद्ष केभी र-भी र क्रकसी
रा  धि िन र , ्दारा  ा तसके ध ीन र स्थािु   ा
गठव  क्रकसीसरकारीक्ुन री  ा क्रकसीभी ्रबाि कर 
 ा िन रग, (रा ुारे् तु ोिग ासे लभन्न र) ्दारा 
ज:सा रा  सरकार ्दारा धि सिूत  क्रक ा जा े 
सधतालि क्रक ाजा ा :ैऔरधन् धध् तु ा ोंकातुंध 
क्रक ाजा ा :ैजोक्रक्र ा्,कऔरिद्त ी स्दा ्त  ा था
आ्,िन रभष र एदध ुो् ी  राजस्द ्ो  और ु ाष क 
जन रशजत सतिन रजश्त करे  

ुरन् त ऐसी कोई सरकारी कध ुन री  ा कोई भी
्रबाि कर  ा िन रग, िद् त धि िन र ,की ारा 32
और33 केध ीन र िदठै कत ् ोंसे लभन्न र क्रकन्ैीध भी
कत ् ों, न रैीधिगेगा; 

(ज)से(झ)      XX         XX          XX        XX             XX 

 5. रा य वि र  िन रत्ञप्प् धारी के लिए वि्ीय रतन रससंररनन रा 
यधजन रा.- (1) रा सरकार   ैसतिन रजश्त करने र के लिए क्रक िद्त ी 
ुतन रससंररतन रा  ोजन रा ,  ुरिरतािन र सधं ध ी और िद्त ी  ,ान राण्डों का
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्रबक्षेुुथ िन र   स,  सी,ा के भी र-भी र ्रबाक  कर लि ा जा े 
स,तित धध् तु ा करेगी। 

 (2) रा  सरकार  िद्त ुो्  सा न र के ,ाध् , से रा 
िद र धन रत्ञपजक  ारिर ोंकोिद्त ी सैा  ातुिब् करदा ेगीऔर - 

(i)िद्त ी ुतन रससंररतन रा ोजन रा, सज्,लि ुरिरतािन रसधं ध ी
औरिद्त ी ्रबक्षेुुथ;और 

(ii)धध् तु ा  जो िद्त ी ुतन रससंररतन रा ोजन रा ा क्रकसीभी
धन्  िद्त ी  ुतन रससंररतन रा स्की, ,  िदिन रठाष ष्ा क्रक े
जा    

्रबाक करने रकेलिए,ान रीारिरधगसतिन रजश्त करेगी  

 ुरन् त  ेराजिद्त ी त्त रााि ्द ंजांाध्  ा  ठाकोईैो 
सेसधग ैोंगे। 

 6. वि्रधष  साधन र का )ठन र रर कृ् य रर सरकारी 
सहाय ा.- (1) इस धि िन र , के ्रबारधभ के ुश्ता औ  थाशत  शी्र, 
रा सरकारइसधि िन र ,के्रब ोजन रोंकेलिएिद्त ुो् सा न रके
प ु, का ष करने रकेलिएऔररा िद र धन रत्ञपजक  ारिर ोंकेलिए
ुूधजी जतााने र और/ ा क, िाग  ुर त ार िेने र के लिए  क्ुन री
धि िन र , 2013(2013काकेन्री धि िन र ,सध.18)केतुंध ोंके
ध ीन र राजस्थान र रा  िद् त  िद र  िद्त  िन रग, लिल,ाेडस्थािु 
करेगी। 

 (2)रा सरकार 2015-16से्रबारधभैोने रदािेिद्त ी द्ष से
िद्त ी द्ष 2021-22 ककीकािादि ैे त्रब् ेकिद्त ी द्ष केलिए
िद्त ुो् सा न रकोिन र्न रलिित िद्त ी सैा  ातुिब् करदा ेगी 
धथाष  औ - 

(क)रा ्दारासधगतै ी िद् त शतल्ककेंरांररक,; 

(त)िद् त धि िन र ,केध ीन रसधगतै ी ्रबश,न री ्रबभारों
केंरांररक,;और 

(ग) ऐसी धन्  रक,  जो स, -स,  ुर रा  सरकार
्दारा,धजूरकीजा  । 

 (3) िद्त ुो्  सा न र  रा  सरकार के धन रत,ोान र से  इस
धि िन र ,के्रब ोजन रोंकेलिएंाजारसेिन रि  ाधजताासक गे। 
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 (4)रा सरकारतु- ारा(3)केध ीन रजताा ीग ीिन रि  ों
के्रबि सधाा की्रब् ाभिू ाेसकेगी। 

 (5) रा  सरकार के सा,ान्   ा िदिन रठाष ष्ा िन राेशों के
धध्  ीन र रै े तैए  िद्त ुो् सा न र इसधि िन र , के ्रब ोजन रों के
लिए रा  िद र  धन रत्ञपजक  ारिर ों को िद्त ी  सैा  ा तुिब् 
करदा ेगा।  

 
XX                     XX                 XX                      XX                    XX 
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(Authorised English Translation) 
Bill No. .35  of 2017 

THE RAJASTHAN STATE ELECTRICITY DISTRIBUTION 

MANAGEMENT RESPONSIBILITY (AMENDMENT)  

BILL, 2017 
 

(To be Introduced in the Rajasthan Legislative Assembly) 
 

A 

Bill 

to amend the Rajasthan State Electricity Distribution Management 

Responsibility Act, 2016. 

Be it enacted by the Rajasthan State Legislature in the 

Sixty-eighth Year of the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be 

called the Rajasthan State Electricity Distribution Management 

Responsibility (Amendment) Act, 2017. 

(2)  It shall come into force at once.  

2. Amendment of section 2, Rajasthan Act No. 7 of 

2016.- The existing clause (h) of section 2 of the Rajasthan State 

Electricity Distribution Management Responsibility Act, 2016 (Act 

No. 7 of 2016), hereinafter referred to as the principal Act, shall be 

deleted. 

3. Amendment of section 4, Rajasthan Act No. 7 of 

2016.- In section 4 of the principal Act,- 

(i) in clause (c),- 

(a) the existing expression “.Distribution 

Transformer level energy auditing will be 

carried out in Restructured Accelerated Power 

Development and Reforms Programme towns 

within two years” shall be deleted;  

(b) in the third proviso, after the existing 

expression “submit to" and before the existing 

expression "the Authority", the expression “the 

State Government,” shall be inserted; and  

(ii)  the existing clause (g) shall be deleted. 

4. Amendment of section 5, Rajasthan Act No. 7 of 

2016.- In section 5 of the principal Act,-  

(i) the existing number “(1)”, appearing after the 

marginal heading, shall be deleted; and 

(ii)  the existing sub-section (2) shall be deleted. 

5. Amendment of section 6, Rajasthan Act No. 7 of 

2016.- The existing section 6 of the principal Act shall be deleted. 
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STATEMENT OF OBJECTS AND REASONS 

      Section 4 provides for accounting of energy distribution 

at transformer level. This requirement has been revised under 

Ujawal Discom Assurance Yojana (UDAY). Therefore, this 

requirement is proposed to be removed by amending clause (c) of 

section 4. There are similar provisions relating to setting up of 

State Load Despatch Centres in the Electricity Act, 2003 as 

provided vide clause (g) of section 4. Accordingly, clause (g) of 

section 4 is proposed to be deleted. 

The purpose of constituting a financing vehicle under 

section 6 of the Act was to raise funds at lower cost of borrowing. 

However, it has now come to light that this will not be tax 

efficient. Therefore, provisions related to sub-section (2) of section 

5 and section 6 are proposed to be deleted. 

The Bill seeks to achieve the aforesaid objectives. 

Hence  the Bill.   

 

ुतष्ु ने्रलसधै   
 Minister Incharge. 
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EXTRACTS TAKEN FROM THE RAJASTHAN STATE 

ELECTRICITY DISTRIBUTION MANAGEMENT 

RESPONSIBILITY ACT, 2016 

 (ACT NO. 7 OF 2016) 

 

XX            XX              XX         XX                 XX                     XX 

 

2. Definitions.- (1) In this Act, unless the context otherwise 

requires, - 

 

(a)  to  (g)    XX       XX           XX                       XX 

(h) “financing vehicle” means the Rajasthan Rajya 

Vidyut Vitaran Vitt Nigam Ltd. as constituted in 

terms of sub -section (1) of section 6; 

(i)  to  (p)  XX      XX             XX                     XX 

(2)     XX              XX      XX           XX                      XX 

XX               XX            XX         XX              XX                     XX 

4. Long term Planning for sustainability of State 

Distribution Licensee.- The State Government shall undertake 

appropriate measures to provide for the following matters, 

namely:- 

(a)  to  (b)        XX       XX          XX             XX                 XX   

(c) that the State Distribution Licensees undertake 

energy accounting and auditing of all 33 Kilo Vo 

lt feeders and 11 Kilo Volt feeders along with 

consumer indexing and time bound metering of 

each category of consumers and in doing so the 

Distribution Licensee considers latest 

developments in metering technologies. 

Distribution Transformer level energy auditing 

will be carried out in Restructured Accelerated 

Power Development and Reforms Programme 

towns within two years:  

Provided that the road map in relation to 

energy accounting and auditing and time bound 

metering of all consumers shall be prepared 

within six months from the date of coming into 

force of this Act and approval for the same shall 

be sought from the State Commission:  
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Provided further that the consumer indexing 

shall be completed within one year from the date 

of coming into force of this Act:  

Provided also that the State Distribution 

Licensees shall submit to the Authority and the 

State Commission half yearly progress reports 

with respect to energy accounting, auditing, 

metering and feeder wise consumer indexing;  

(d)  to  (f)    XX           XX             XX                     XX 

(g) that the State Load Dispatch Centre is operated 

within one year from the date of coming into force 

of this Act, by a Government company or any 

authority or corporation (other than the State 

Transmission Utility) established or constituted by 

or under any State Act, as may be notified by the 

State Government, and provide for other measures 

which shall ensure functional and financial 

autonomy and independent and sustainable 

revenue streams and adequate manpower:  

Provided that such a government company 

or any authority or corporation shall not engage in 

any functions other than those prescribed under 

sections 32 and 33 of the Electricity Act; 

(h)  to  (i)        XX           XX              XX                 XX 

5. Financial Restructuring Plan for State Distribution 

Licensee.- (1) The State Government shall take appropriate 

measures to ensure that the trajectories of the operational and 

financial parameters in the financial restructuring plan are achieved 

within the stipulated time frame. 

(2)The State Government shall provide financial support to 

the State Distribution Licensees through the financing vehicle and 

shall ensure monitoring for achieving,- 

(i) the operational and financial trajectories included 

in the financial restructuring plan; and 

(ii) the measures as may be specified in the 

financial restructuring plan or any other 

financial restructuring scheme:  

Provided that these fiscal responsibilities shall be consistent 

with the budgetary constraints, if any. 

6. Constitution and functions of the financing vehicle 

and Government support.- (1) As soon as may be after 
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commencement of this Act, the State Government shall establish 

the Rajasthan Rajya Vidyut Vitaran Vitt Nigam Ltd. under the 

provisions of the Companies Act, 2013 (Central Act No. 18 of 

2013) to act as a financing vehicle for the purposes of this Act and 

to facilitate raising of capital and/or lower cost borrowings for the 

State Distribution Licensees. 

(2) The State Government shall provide following financial 

support to the financing vehicle for every financial year for a 

period upto financial year 2021-22 starting from financial year 

2015-16 , namely:- 

(a)  an amount equal to electricity duty collected by 

the State; 

(b)  an amount equal to compounding charges 

collected under the Electricity Act; and 

(c) such other amounts as may be granted by the 

State Government from time to time. 

(3) The financing vehicle may raise funds from the market 

for the purposes of  this Act with the approval of the State 

Government. 

(4) The State Government may guarantee the repayment of 

funds raised under sub-section (3). 

(5) Subject to the general or specific directions of the State 

Government, the financing vehicle shall provide financial support 

to the state distribution licensees for the purposes of this Act. 

XX               XX             XX       XX                 XX                     XX 
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2017 का विधेयक स.ं 35 

राजस् थान र रा य वि्यत  वि र  ्रबंधं त्  राािय् ि ससोंधधन र           
विधेयक, 2017  
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(जैसाकक राजस् थान र विधान सभा में परुःस् थावर  ककया जायेगा) 

राजस् थान र विधान सभा 

 

 

 

 

 

राजस्थान ररा िद् त िद र ्रबंध त् रााि ्दधि िन र , 
2016कोसधशोि  करने रकेलिएिद े क। 

 

 

(जैसाकक राजस् थान विधान सभा में परुःस् थावपत ककया जायेगा) 

 

 

 

 

 

पथृ्दी राज  
 सचिि। 
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(ुतष्ु ने्रलस धै , प्रभारी मतं्री) 
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Bill No. 35 of 2017 

THE RAJASTHAN STATE ELECTRICITY DISTRIBUTION 

MANAGEMENT RESPONSIBILITY (AMENDMENT)  

BILL, 2017 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(To be introduced in the Rajasthan Legislative Assembly) 



17 

RAJASTHAN LEGISLATIVE ASSEMBLY 

 

 

 

A 

 

Bill 

 

to amend the Rajasthan State Electricity Distribution 

Management Responsibility Act, 2016. 

 

 

__________ 

 

 

(To be introduced in the Rajasthan Legislative Assembly) 

 

 

 

 

Prithvi Raj, 

Secretary. 

 

 

(Pushpendra Singh, Minister-Incharge) 


